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PAPERS LAID ON THE TABLE

MADAM SPEAKER: Now, Papers to be laid.
... (Interruptions)

ITEY HEEAT ; Y 9HY AR T8 HE1gU] 96 SISy

... (cTagm)
THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Madam, I beg to
lay on the Table a copy of the Statement (Hindi and English versions) on
Quarterly Review of the trends in receipts and expenditure in relation to the
budget at the end of financial year 2012-2013, under sub-section (1) of Section 7
of Fiscal Responsibility and Budget Management Act, 2003.
[Placed in Library. See No. LT 9703/15/13]
... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PATIL): I beg to lay on the Table:-
() @) A copy of the Annual Report (Hindi and English versions) of the
Coal Mines Provident Fund Organisation, Dhanbad, for the
year 2011-2012, alongwith Audited Accounts.
(i1)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Coal Mines Provident
Fund Organisation, Dhanbad, for the year 2011-2012.
(2)  Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (1) above.

[Placed in Library. See No. LT 9704/15/13]

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): I beg to lay on the Table:-

(1

A copy each of the following Notifications (Hindi and English versions)

under Section 33 of the National Council for Teacher Education Act, 1993:-

3)

(1) The National Council for  Teacher Education
(Manner of Appointment and Qualifications of Chairperson) Rules, 2012
published in Notification No. G.S.R. 159 in weekly Gazette of India dated
30th June, 2012.
(i)  The National Council for Teacher Education (Manner of
Appointment and Qualifications of Chairperson) Amendment Rules, 2013
published in Notification No. G.S.R. 351(E) in Gazette of India dated 3rd
June, 2013.
(i11) The National Council for  Teacher Education
(Manner of Appointment and Qualifications of Vice-Chairperson) Rules,
2012 published in Notification No. G.S.R. 779(E) in Gazette of India dated
22nd October, 2012.
Two statements (Hindi and English versions) showing reasons for delay
in laying the papers mentioned at (1) above.

[Placed in Library. See No. LT 9705/15/13]

(1) A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Management, Udaipur, for the year 2011-2012,
alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the  working of the  Indian Institute  of

Management, Udaipur, for the year 2011-2012.
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(4)Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (3) above.

[Placed in Library. See No. LT 9706/15/13]

(5) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of Section 619A of the Companies Act, 1956:-
(1) Review by the Government of the working of the EACIL (India)
Limited, Noida, for the year 2011-2012.
(i1)  Annual Report of the EACIL (India) Limited, Noida, for the year
2011-2012, alongwith Audited Accounts and comments of the Comptroller
and Auditor General thereon.
(6)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (5) above.

[Placed in Library. See No. LT 9707/15/13]

... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI JESUDASU SEELAM): I beg to lay on the Table a copy of the Report
(Hindi and English versions) of the Comptroller and Auditor General of India-
Union Government (Civil) (No. 16 of 2013) (Autonomous Bodies)-
Performance Audit for the year ended March, 2012 under Article 151(1) of the
Constitution.

[Placed in Library. See No. LT 9708/15/13]

... (Interruptions)
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11.02 hrs
MESSAGE FROM RAJYA SABHA
SECRETARY-GENERAL: Madam Speaker, I have to report the following
message received from the Secretary-General of Rajya Sabha:-
‘I am directed to inform the Lok Sabha that the Rajya Sabha at its sitting
held on Monday, the 19™ August, 2013 adopted the following Motion in regard to
the Committee on Public Accounts:-

“That this House concurs in the recommendation of the Lok Sabha
that the Rajya Sabha to agree to nominate two Members from
Rajya Sabha vice Dr. E.M. Sudarsana Natchiappan, appointed
as Minister and Dr. V. Maitreyan, retired from the Rajya
Sabha to associate with the Committee on Public Accounts
for the unexpired portion of the term of the Committee and do
proceed to elect, in such manner as the Chairman may direct,
two Members from among the Members of this House to
serve on the said Committee. ”

I am further to inform the Lok Sabha that in pursuance of the above
Motion, the following Members of the Rajya Sabha have been duly elected to the
said Committee:-

1. Shri Ashwani Kumar

2. Dr. V. Maitreyan’

... (Interruptions)
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MADAM SPEAKER: Shrimati Sushma Swara;.

Sl oA R (fafdem): sreger S, 89N IR ¥ Wie &7 S9RIST 31ER & gRT Udh T
UG AT fom T 2l ... (J¥aeT)

JeTel WRAGAT : AT D! TS A & B

... (cgagm)

SR JUAT TR : 3MUBT TG 8RN 6 3 §F & IR SId HIIA ih ¥ G fad Brsall
@ MAG B BT AT SOl A, A1 A 9 AT P I8t Iown o iR yerwiAl St @ gt
3R JIT &1 DI AN B AT I FHI AT FHG BRI 3T IS & 3R I=M AT Hal
o7 fF BT H3T S 39 R I ¢ ©, 9D 91 3T Ia] bl HIT B of 3R SAH YITHHAT
St @l geRdE Bl L. (FaYH) Sl T§ A1 GAb) B4 A Bl 96 T I IR HeH Bl
BRIATE! 3TN T @l oY | BrIdTe! DU ell, IS IMIDI ATH 2| A A B TH-G4 q9f AP
Johx Wil gRan fagae qika fohan, gae yf-sroi fagge wiRkd fohan| SR srdare =erdt
el SR fdet wiikd rd %8| ifdh sreger oft, & 3ol a8 S (el § b der weare=t St
S-20 @1 9o & oIy fager o1 @ 2| SAfY SHad e &1 3 91 8, 39 Smearad &1 gfd
& oy S 97 # @S B9 drIer 74 St 7 3 onl 39 = § g dic o ga g€
HEHR AHR Pl oMl 8, S & fewfori &l v a1 I8 Pel [ R ®Igel Taq 21 T,
Al UH.SMME.AR. T T T8l HRidl Y qav fewefl a1 S99 wiaR ol S| wEl b
BIgel MG g8 © AT AT HaR-31T AR 87 I8 Hav-3Md PR & fog 2l ...(Fagm) saferg
T A R 2 b BAR qiae s SRS JMER gRI QAT AT JK1E MY WIDHR B 3R
e AR Al DI T HRD I W =l BRG] 21 b1 TRIFdI Joied &, 84 39 R 9
PY 3R YIFHAT S WA IMPHR $exdiF B avAT I8 GF B: IR Dl FHTE & S|
Tl S SUAE T8 81 ADH | TAR U $hadl 37TS1 Bl e 81 § & & AU =T [
F N HEAl [ el o Al BT BreBR AT 8 DIl A G BTyl D SR A DY
TEHAT St I8l 3¢ SR U8 =@l I8 8l BARI WM YK MY AR By, I8 AT AJRY

2l... (raam)
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SHRI T.R. BAALU (SRIPERUMBUDUR): I have given notice for a discussion
under Rule 193 on Centre’s stand on Katchatheevu.... (Interruptions)
11.05 hrs

At this stage, Dr. Ram Chandra Dome and some other
hon. Members came and stood on the floor near the Table.

... (Interruptions)
3rezel WG : 31T ST 98 8|
2 ¥R Iraq |

... (cgagm)

3t ¥R ATed (WAQRT): e SN, I BT Aol ARS8l ©l... (FagH)

11.06 hrs

At this stage, Dr. Ram Chandra Dome and some other
hon. Members went back to their seats.

... (Interruptions)
e HEEAT : 3T AT 6 gy |
¥RE Ireq Sfl, 3G AT

2 YRS ATET : YA SN, H U W Hel .. (FAUF) USA I I Pl @b B aR H
g AT B, § SN WeAd gl AR, H S0 U el dredl g b B @ 80 Wikal
NN 1, BRI 94 1 T TRE A 8b GG PR (&A1 € 3R a8 (o7 st oy &1 1|
TR 3MISIeN, TSl H, YaiwaR H 3R AR H, IR TRE RSEed & IR 4 A1 HAAT a7 o
GIH P Bl DRECYIA 99 , AHAA DR o, I8 BT o 8 T R DR STa1g
S PI TAR TE B, (FIUM) U8l ARBR 1 Sfarg fear o b g9 gea1 Alel 4 & 10y Bl
AT ST STaT o o {6 §9e Fed iy JHA iR Hak-d DI, AR dqh] Bl el
Bl U, TS, SN, 39 9R ANl B g @ ¥ Roded A1 SR S # R faar

TRAT.... (TaeT) VAT T B T 8 SR ARER ... (STae)

SHRI DINESH TRIVEDI (BARRACKPUR): The price of diesel must be brought

down. It is hitting farmers; it is hitting the poorest of the poor.... (Interruptions)
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2 RS AEE : AN Sfl, T§ TAE YD AT T Tl 3MAT B JATUD! WDR A BTl Al
b ame fad 4 ! b .. (FauF) T T8 A $qBT b [hAT? FA T8 FHBT
STarg fean?... (@gd)

2t a1 R dte (@) fen, ¥8 98 99R AW g ... (@um)

SHRI T.R. BAALU: The Prime Minister should not attend the CHOGM being
held in Sri Lanka...... (Interruptions)

MADAM SPEAKER: Do you want to associate?

... (Interruptions)

M YRS AGd : 3 R S@ T8 ¢ W & WDR? I wber oA & Afed FHepred,
... (@AY gv e B9 &1 Fofy ar et @ S7 e 21 ag Fok gig e @
T F1 21 ... (FTUM) MY FT AR 22 80 WIWA A Bl AWAEE T W1 76 faw 7 W RN
BT dTed Bf R U TH HAT dled ©f . (FFEF) R AS IMT AN ded B e
..(cHEEM) AR [ TRe A Rl qE dleri ... (@aEE) H garE St bl fordl, wiver
a4 9 @1, I=M Pel 6 o1 T H s9d i Bl (@u) e SN, I§ by
Al A TR B .. (FEu) B AT Al A T8 ST . (RaUT) $9 RS BT AW B,

@ T IE AT, S FeT W IE 91T SO JE ©, K <Y YR A gdTel DRl dred
gl..(Tau™) TR H AN S T 999 g2 SAfeY U WY fauddt ® 5 s av A

H ARG SA1d AT ATMRY ..., (aem)

DR. SANJAY JAISWAL (PASCHIM CHAMPARAN): Madam, I would like to

associate with the matter raised by Shri Sharad Yadav ji.

...... (Interruption)
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MADAM SPEAKER: Shri Nama Nageswar Rao, I have received your notice of
question of privilege dated 2" September, 2013 against Shri Sandeep Dikshit, MP
for allegedly threatening the suspended members of your party, in the House on
2" September, 2013.

The matter is under my consideration.

Shri Ponnam Prabhakar, I have received your notice of question of
privilege dated 3™ September 2013 against Dr. N. Sivaprasad, Shri M. Venugopala
Reddy, Shri N. Kiristappa and Shri K. Narayan Rao, MPs for using
unparliamentary language towards certain other members of the House on 2™
September 2013.

The matter is under my consideration.

... (cTagT)
it AT AR @ (@MW) Sfold |9ie B g9d! & TR, (1agT)
MADAM SPEAKER: It is under my consideration.

... (cgayT)

11.11hrs
At this stage Shri Nama Nageshwar Rao, Dr. Ramchandra Dome, Shri Govind

Chandra Naskar and some other hon. Members came and stood on the floor near

the Table.
... (cgayr)
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N gy [ (Fermerie- fAEr): e 7eedl, q¥ 48R 916 3R g B Aguc | 31 gl
gl 39 fI8R WRHR B T A By W A8 AU T8 & S @ 2. (FagH) J8i ad B
Rt & foy I & N IS @t T8 g uy ff a8 w2 R SweR feeh @fia
g 9B Tl ZAMY s IR DI eWEY TR [98R & d1¢ IR @ JwIad ari & 4=
e AUl UEETT DI AR PR AMSY ... (AGET) $HD AATE Do A Accblel Ueh AA&ToT
ST g8f 9ol S| 3R fI8R WReR A & # Bl &, A W f[d8R &1 Sa1 &1 Igd ugam
& oI aemefig & IReR & SRR S ARY] TE A AMSH AT A s AR A
e 81... (sgam)

St gomrw Rig aea (A9 : Sremet AL, ST BAR MY Udh TR G @ 8 TS 2
3RV WH BT & IOy BH SRRV IGRN B dASls ofel TS @l 2l MM BN AT &

W B AT T B AREV qEISH MR AREV q@IAT ... (FIYM) MR WeH BT & o I8
UdH TSI TN FS4A @1 S @ 2] 91 U ofk aferd @ € fies @t & A € snfeareh
g P! SULT BRP < DY Il Ahdl ol IR 39 dvg I WSy fhar e ar o |
Rt I iR 8 Q¥ BT TP WY PR de H GRebel sl L. (@) 3 TRE B HEA
S RRTET ¥ ART &, Waaeld d8% H fHeIal A1ed o ®el o [ 89 I Al iR gim
B B 3 HAA DI I DA ... (FIEH) feh 39T 3 IR & T8 & 3R ada= 9= & R

d o7 ¥ €1 o9 I8 wed @1 U & Fordl 2l (F@Em) w0 A 8 R ¥ F gagd
do H Ryere WEd 1 S dra1 R of & &9 TR A &R GHiH BIC & 39 Bl Bl E
B AR A © 6 ARBR DI SHH SR AT dMfey| ... (FgH) I9 qage I d8d A
JHT ISHITD Tl & AT &, S8l WA S 7 I 9l fRA1 o7l $AY I 18 Bl WRBR G-
PN AR AT & IH Bl B & DRD MRV DI A1 aley| &l a1 84 59 oy 4¥
R A SIS A TSI 6 CSMReT0T gl SR ARV FerAI . (S39ET)

2 TR1 R deW (aRW): sreer o, ol 3B QT Usdl O & 98 WX (@G | R8T
TP < Bl Gdg H ) IoMiae gl 7 3R AR Ut B Aar 7 i 39 91 Bl ST ol

.. (FAgM) 39 FATA BT B <% D b A3 g Aeg 1 wer o1 Al dengd
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feerges oA SMewn| R ARBR SR FAl R Vel 87 ... (FAYM) §F DHedl ded © (b I8
TSR AN FR I & 39 < & 80 Bl Sl !, YA R AERN & N &, I
ANefal & dfad o= | .. (aur) gafg 8 we ded € 5 G9dy e wE oft wed
H HIE &, P WA S Sl MR AN § AR De 6 Afder wened faggs g9 deq A
3 drell 21 9 & g # 3T 99 8 Wehdl ©l SAfY B9 3UD WA H o ATEd ©
5 98 Uep TR AW § 3R 39 W TRIRAT ¥ @R fhar Syl (@aEm)

SHRI T.K.S. ELANGOVAN (CHENNAI NORTH): Madam Speaker, in some of

the Departments like AIIMS, there has been a problem in regard to reservation for
SCs, STs and OBCs. The Government had assured that they would bring in a
Constitution (Amendment) Bill during this Session itself whereas so far there is no
move from the Government side to introduce the Constitution (Amendment) Bill.
In this Session, there are only four more days left, but the Government has not so
far acted or initiated any move to bring in a legislation to amend the Constitution
so that the reservation for SCs and STs is protected. Further, DoPT should issue a
fresh Circular so that the reservation percentage, as accepted by the Government,
should be included in toto and in a proper way. ... (Interruptions) The present
Notification has many faulty things with which many public sector undertakings
are taking advantage. ... (Interruptions) Thank you, Madam. ... (Interruptions)
MADAM SPEAKER: Now, Prof. Saugata Roy.

... (Interruptions)
11.16 hrs

At this stage, Shri Gobinda Chandra Naskar and some other hon. Members
went back to their seats.

PROF. SAUGATA ROY (DUM DUM): Madam, with your permission, I beg to
draw the attention of the House to the rampant increase in fuel prices, which the
present Government has introduced. ... (Interruptions) Madam, three-days back,
petrol prices were increased by Rs. 2.50 and diesel prices by ... (Interruptions)
MADAM SPEAKER: You have given a notice about air fare.

... (Interruptions)
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MADAM SPEAKER: The notice is about air fare.

... (Interruptions)
PROF. SAUGATA ROY: No, Madam. You please read my notice.
(Interruptions)
MADAM SPEAKER: No, I am not allowing it as it is about air fare.

... (Interruptions)
MADAM SPEAKER: Hon. Members Shri Pralhad Joshi, Shri Shivkumar Udasi
and Shri Devji M. Patel are allowed to associate with the issue given notice of by
Prof. Saugata Roy.

... (Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again at 12 noon.

11.17 hrs

The Lok Sabha then adjourned
till Twelve of the Clock.
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12.00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.
(Dr. M. Thambidurai in the Chair)
... (Interruptions)

MATTERS UNDER RULE 377 *
MR. CHAIRMAN : Hon. Members, the matters under Rule 377 shall be laid on
the Table of the House. Members who have been permitted to raise the matters
under Rule 377 today and are desirous of laying them may personally handover
slips at the Table of the House within 20 minutes. Only those matters shall be
treated as laid for which slips have been received at the Table within the stipulated

time. The rest will be treated as lapsed.

... (Interruptions)

(i)Need to sanction special financial assistance for relief and
rehabilitation of flood affected people and for the
construction and repair of roads in Nagpur city
SHRI VILAS MUTTEMWAR (NAGPUR): I wish to raise a very important
matter regarding the flood situation in the Vidarbha region of Maharashtra. A
very serious and unprecedented situation has been created by the excessive
rainfall in the Vidarbha region which has adversely affected many parts of this
region.

The Chandrapur and Yavatmal were the worst affected districts.
Chandrapur was in deep water for over two days and the entire communication
system has collapsed. As a result thereof, water has entered the houses, roads
damaged, sewerage system completely failed, large number of houses

damaged, many animals perished. The situation aggravated further all around as

* Treated as laid on the Table.
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a result of water logging on roads and other public places. Irrigation projects are
badly damaged. The agricultural fields are heavily in deep water as a result
thereof not only the standing crops have been completely damaged but the
possibility of raising fresh crops too is very remote. More than 4 lakh hectare of
agricultural land has been adversely affected.

The incessant rains with rising levels in Naag Nadi, Peeli Nadi &
Chambhar Nala have almost created a flood like situation in many areas in the
city of Nagpur, in the absence of a protection wall. The situation in Nagpur city is
no better than the other parts of the region. Nagpur experienced excessive rainfall
to the extent of 1008 mm which is 222.17% higher than the average rainfall.
There has been extensive damage to 771 number of roads (1195.72 Kms) and 14
bridges. As a result thereof entire road transport network has been completely
disrupted. The unhygienic conditions has been created as a result of the garbage
scattered all around which is not only a great health hazard but also a safe place
for mosquito breeding. The situation would not have been so if the Municipal

authorities had taken timely remedial steps to avoid this extraordinary situation.

Nearly eight lakh people living in the jhuggi-jhopris in Nagpur are worst
affected due to flood badly damaging their livelihood and even destroying their
poor belongings. They are in a very pitiable condition as the areas they live in are
in deep water. The situation is very acute. The current monsoon season has
created much worse situation for the people than the one faced during the last
four years.

In order to overcome the situation arising out of the extensive damage
caused as a result of the heavy rains in the Vidarbha region, I would urge upon
the Government to sanction a special financial assistance to the tune of atleast
Rs.1,000 crore alone for the construction and repair of roads in Nagpur city and
for relief and rehabilitation of large number of affected people, particularly

living in the jhuggi-jhopris and for undertaking other development works.
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(ii) Need to establish an eco-tourism project at Kudremukh in Karnataka

SHRI K. JAYAPRAKASH HEGDE (UDUPI-CHICKMAGALUR): State-run
Kudremukh Iron Ore Company Ltd. (KIOCL) has expressed its willingness to enter
the eco-tourism sector utilizing its existing infrastructure at Kudremukh by
investing Rs. 805 crore on the new project of eco-tourism. It has prepared the
detailed project report and got the in-principle nod from the Karnataka

Government for the project.

The KIOCL had an iron ore mine in Kudremukh, which was operational
for 30 years and was closed down in 2006 due to environmental issues. The KIOCL
plans to use the existing facilities to develop the project on its 1622 acres of land
and has sought the State Government's approval for renewal of the lease for 99
years. [ would also like to share that the project would generate revenue for the

State and create an additional employment potential for the local population.

KIOCL Ltd. has prepared a detailed project report to the effect the the
project will be set up on 162 hectares of revenue land lease area and not in
Kudremukh National Park (KNP) area. The project will not be in conflict with the
tiger conservation project that the Union Ministry of Environment and Forest plans

to start in KNP and will be in consonance with the law of the land.

Hence I would like to request the Union Government to provide all
necessary help and cooperation for the establishment of an eco-tourism project at

Kudremukh.
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(iii) Need to extend the train service running between Pratapgarh (Uttar
Pradesh) and Bhopal upto Indore and also make it a daily service

AR T e (ATTg): A AR &5 JATIe | WU & 419 U el Wal 9w A
A a7 ot B 2 | W AHET &89 W IR B WRAT H AN Isoi U4 HEFelear B e
AT B © IR BN B G § JdITe & Ud M- il & T s & dRikd 2 |
SRIF ¥ Al Haddd AT F TdT0E & 99 JIRd & Forgd drRor e a3y vd €e8r |
BTH B dTel AN T Igd U 81 R&! & | T8 & ANl Dl AN 8 b SURIGRT Xl T ol
MYTA ¥ AR B U F1IT U MR 9 VT JdT Bl I8 & o fod & ®=F ) ufa foq
AT Y |

3 ARHR W NG T & JaTwrg ok Wi & 9 Toi dTell SWRIa ¥l ddT DI
AR TP IGMAT ST 3R SHKT Yf AT Bl I8 | JIF B IO AT el Sy |
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(iv) Need for industrial development in vacant land in Cheyyar, Tamil Nadu

SHRI M. KRISHNASSWAMY (ARANI): I would like to draw attention of the
Government regarding the need to set up more industries and other micro, small &
medium scale enterprises in Cheyyar which falls in Arani Parliamentary

Constituency.

In this regard, I would like to state that Cheyyar in Thiruvannamalai
District is about 90 kms. from Chennai and 18 kms. from Kancheepuram and
industrialization started there following the establishment of the industrial
complex by the State Industries Promotion Corporation of Tamil Nadu (SIPCOT).
The land of around 700 acres has been acquired by the Government of Tamil
Nadu under Special Economic Zone. One Lotus Shoe Company has come up and
around 7000 to 8000 people are working in the said company and another
company Ashok Leyland's sister concern has also come up in the area. Despite the
setting up of two major companies in Cheyyar under SIPCOT, there is still plenty

of unallotted vacant land which was acquired by the Government.

To make use of such vacant land, there is every need to allot the vacant
land to some industries or micro enterprises to get maximum utilisation of the
land and to generate employment also for the overall economic development of the
country. Since the investment hot-spots such as Sriperumbudur and Oragadam
have become overcrowded, Cheyyar has become an alternative choice for
investment for industrial purpose. No doubt, SIPCOT's role in assisting the

industrialization in the State is not only quantitative but also qualitative.

In view of the above, I request the Government, to intervene and take steps
for further industrial development in vacant land in Cheyyar (SIPCOT) in the

interest of the general public.
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(v) Need to provide financial assistance for relief
and rehabilitation measures in flood affected regions
in Kota parliamentary constituency, Rajasthan

M o RE (@ren): W I9ET &5 Plel AN &F H S AfNE a8 B B BHRU
SIS JTAd IRG-U%d 8 AT & g dRur fhami & Wdl | &y ol do Ul 8 &
DR ITD! WS BFA! bl d8d & JHAM Ugdl 8 d Bl TR 8 T3 & | BAA & ERE
B W Bl o e [T BaviR 81 8 8 Ud ¥t UM @ i et ud grtor sl
H W Pl TG JHAN Ugdl © | P R ARG a9 ¥ R MY IR B b A9d T8 W ©
R @8 Fa W R § uga 17 € |

AR A JRg ¢ 6 O el 4 afde xa & dRU fhasi H Bdd Bl
JHAE oMl © 3R O fPamei & o 991 §U € ST HHdd & JHAH Bl HRUTs AR A1 &R
G B A-D TE 8, IAD] AW B AT FerIdl & A A i axa ¥ difsd
AR T e e e |
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(vi)Need to include Bharatpur in Rajasthan in Brij Tourist circuit

2t v g (WRAUR): A1 G & HRAQR YT biel 9 goR A H AT b enfie werd
T WA S PO R GIWR I 4 DI T3 DS & a1 78 Aot WY SgIgali d uiedhi 3l
S G1ffes TR W SIS U € A1 & I8l & el g MG waq 9 oy WRe ol
TRITH] P FUK 8 & | HRAYR (R daciiad ST Uall IRV Rie fae@ll I 3117 gieshi
DI ATHINT BIAT 8 | HRAYR BT fhel g A<dq0l gd Y STl AMYRT arelt Foarwiw, ST 4
IRl TR S ATl STaHEd 9 AT BT fhal vd F AR, IR H el 7 ol s
Wl R ST-fIe% & ied I A H A € | WRAgR A 25 fhaHier [Ra @rar &
g AST 0T AT T R B A T | RAR S WA H AHaR gRT AT AT AT
I8t W 2 S8 W qhch HIH! AT H AW & | HRAYR BT ATABI 9T 991 &5 H ISl © |
g5 ARRA B IRFHAT § HRAGR & SN, BT MR MU & AR & o € | i1 & § =i
g1 Jffegarell, ®aR T Sfl, WA, SHAET, B &7 H 9IS, Alell, @R TRl W
P DI D Al A JS! §s & | WRAR B WA ¥ # o7 gRT AT gar wgdt W 2l
Mg, AYRT, Jarde, Mpel, &Td Ud qRAMN HRAYR & 1Y FC §U & | WRAYR &1 I
TR @ forgfea fafest eass doee @& agd fovar Tar 7 |

SR J& & MR W WRAR el B 991 Afdhe wied & sfata Srer oy o
FUT VR AN SHDT BRIG Iol b Ud I M- H JAdr o & I | 589 A1
TRAR # R sme Ve AR 1d fvdl &1 wavare 99gfad 31 4 81 9@ |
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(vii)Need to provide stoppage of important trains at Chhota Amona and Kalu
Bathan railway stations under Asansol Division of Eastern Railway

3t wgqufar 1 R (9a): di Xold & SR HUSe # BICT 3T 3R o], g2 NeTd
I § | I8 XA WA g991E IR PHRGA! A 25 I 30 fHHI. B g4 R R 2 | 37 Yo
Il R B AT TR S T8l whdl §, Sdfh Xold I B Qi IR ARGl DY ST
T T qAT EAR AN ) GRAT BT W B 2 | I H 3H we A NG 25 TR o
ToR & | 39 &3 9 go¥ WM ¥ PARSI! 3R a7618 W B & 40-50 fH#. TF T |
I WRBR A AN Bxd & [P oHfed § 39 Vold wIFl W fA9wsay ), foe,
glas], RaTeIas, AT 3Tfe RIMT WR S daTell TaRIys ol &1 oexid gifead fhar Sy |
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(viii) Need to expedite setting up of Hydro Engineering College
in Bilaspur, Himachal Pradesh

f srRm R ogr (R, Ru): & ot &= @y & e\ # am =@wd g &
fedTae Uew Ud B WRPR | A go¥ & el [AamrqR # grgyl SOlfafiT sierst @t
wo &1 ol form © 1 e wew & qd greEEl W 9W PER gAd S T i
RMMATDI H BIggl SOIANT hielsl Bl RITUAT & YA mdfed &t off | deprel Sofl w31,
s el PAR RIS S 7 9 Dlolsl I WA &g 39 FeAf < ge¢ TA.SLarAl wd
TG, I T gRT 39 IR B W A TP Bl W, 37.50 DBRIS Bl AR
Tafed Bl 8 |

e Tae Ua™l B AT S Dokl B R D TS SghdT F Tllel IR @ g | 3
IMUE © {5 By SOl ®ierol & RITu+T # 3R faciq 7 far ou, afed saT <RI
B APl DIRATS DI SMY | #-7 A fAg]a #3 Heley A Ry 8 & d 30 p-dbAa |
BISS! SONTIRT Bietsl &1 [amqR # 2w Riam=amd & |
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(ix) Need to set up a Central University in Jharkhand

SHRI NISHIKANT DUBEY (GODDA): Jharkhand is a poor State in terms of
finances and out of 600 districts in the country, Godda district is one of the last on
the index of education. There is continuing neglect of the State with respect to the
setting up of a Central University, Teachers training Institute, IT, IIM and
primary, secondary, Higher secondary schools. Jharkhand has little access to

quality educational infrastructure.

Santhal parganas, Godda, Jamtara, Pakur, Sahibgan; and Dumka count
amongst the socially, educationally and economically backward districts of
the country. Santhal Pargana is a schedule 5 area and constitutionally it is the
responsibility of the Central Government to take care of the educational

needs of poor and neglected people of this region.

I, therefore, urge the Human Resource Development to set up a Central
University in the State and upgrade the present Sidho Kanho Murmu
University (Dumka) and also shift it to an ideal location Hansdiha

(Dumka) in the Santhal Parganas region.
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(x) Need to construct a ring road at Shahjahanpur city of Uttar Pradesh to
facilitate smooth flow of traffic

sit fAfderer AR (FIMEWRIQR): WX A9ET &5 AEWEIR (SR U9¥) ¥ TR & 3fiid ari
TRE VT dA1s [T g5 € Sl [ g ke NSRSy 8 | &S dR $9 Yd Al B a9 |
YR H AR BT b WSl 8l Sl &, A e & ARSI Dl AT 1S B e
S H B S I aoig F BIh! BieAs skl & | 39 39 499 § A1 98 fqery #3
STt 31 gger o forar o s 9 SRSy ot Yerd gl Bl 8] WER B ARl X%
U N1 e g &g Faed Bar o | R IS a7 A WES@EIR TR BT AN G Bl
ST | 39 698 § W WBR A (e 2 & Iepral 59 aRASHT 8 & 3fdfed &vd 34
W B A1 fHa1 Sy |
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(xi) Need to provide compensation to farmers whose land was acquired near
Bakhira lake in Sant Kabir Nagar District, Uttar Pradesh

2 M BT B F fart (A HedR TR): oI 29.8.2013 B1 ol @1 § AU B
AT wEATpial Y ARIEOT (3(S) YA AR gTAaATa a8 2011 WRA g1 2 | SER
IWWHR F TERT e, S SFU¢ HadhdR TR, SR U9 § 8 b so-Fg fham &t dasi
Udhe THIE AR (3r9) TWRT i & fawm vd dicdiasor & devd # o d 20 AT
ugel fFar o | WG 37 R A @ S &7 i ad Hemasn T faar T der gt
gai 1 e far w1 e RO Y TR fHEE R @ BIR W § a1 99 A q
BN SRR DT TFHR AT & oY M T 2 | DR A A 3MUT 2 & 39 W fhami
DI 3ffdeid AT &A1 SR JoIT $9epT YA &l b sifcreie fhan Sy |
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(xii)Need to accord approval to the proposal for construction of roads in Left-
wing extremism affected districts of Bihar

2 Feel paR Rig (imEmE): # 3Usl WDHR DI Ud. S, 3. BI- 2 A Bl AR
IMUBT €T NPT TN AT | 8 AT 7 S & qrvedl Iuare & guriad el o
fafed o) 39 o B Sfaia 39 RNl ¥ Tshi & | &1 der Serr | I e
o # fad @ & o1l STAUTSTR Biged BACl & gRI SgAIed § | §9 ANl &
A9y H FePh URAET Qd SN FATAT gRT ATST DT Uy H1 fa) AT 1 4T ST el
=

R IS & AMEIE, 1, a6, SMs, 3Rdd, SeMER e el &1 =39 39
AroET # fobar g, fobwg faxy oo g1 wWipla & smwrd # g9 el § wedl @ i
BT B I 8 B2

R WHR | A0 2 & 09 d57en @) gaifesR Big-| s 9 rdfed g4
AT & oy ffdetd g9 3fdfed & gy Aol & fadl =R &1 B IRH DAl S Ry
Iyare gHIfad 39 el 9 wsai & v &1 g B Y UR9 81 9o U9 SydIe Bl
FTeT & e 7g Suarft vd gurdt den S S e |
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(xiii) Need to elect a new Chief Executive of Gorkha Territorial
Administration for proper functioning and development of
Darjeeling Hills of West Bengal

PROF. SAUGATA ROY (DUM DUM): Gorkha Territorial Administration (GTA)
was founded in Darjeeling Hills after tripartite agreement between Centre, State
Government and Gorkhaland Janmukti Morcha. But after announcement was
made for a separate State of Telangana an agitation has started for a separate
Gorkhaland State and the Chief Executive has resigned. It is now necessary to
elect a new Chief Executive in place of Bimal Gurung and GTA should start
functioning for development of Darjeeling Hills of West Bengal. The indefinite
strike in the Hills should be ended. I, therefore, request the concerned minister to

do the needful.
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(xiv) Need to extend the full benefit of interest subsidy on
educational loan to students by nationalized banks

SHRI R. THAMARAISELVAN (DHARMAPURI): I would like to bring to the
kind attention of the Government that many nationalized banks are not providing
or transferring the hundred per cent interest subsidy benefit to the students who
took educational loan from these banks. Every student is entitled for the 100%
interest subsidy. The bank managers are giving many excuses for not giving this
subsidy to the students. It has also come to my notice that the branch managers
were not helping the poor students the way they are supposed to do and are also
not guiding these students properly. When the Government and the Reserve Bank
of India are giving high importance and priority to educational loan, the banks
should implement it properly for the benefit of poor students. Because of the poor
handling by the branch managers of the nationalized banks with regard to
providing educational loan benefits, the very idea is getting defeated and the future
of thousands of students hangs in balance. Therefore, I urge upon the Government
to direct the banks to provide or transfer the 100 per cent interest subsidy on
educational loan to the students without imposing any unwanted conditions as well
as to expedite the sanction of educational loans on priority basis as well as to

handle the educational loan cases in the true spirit of the scheme.
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(xv) Need to set up cold storage facilities in Nagapattinam parliamentary
constituency, Tamil Nadu
SHRI A.K.S. VIJAYAN (NAGAPATTINAM): I would like to draw the kind
attention of the Hon'ble Minister of Food Processing Industries about the need for
setting up of cold-storage facilities in my Parliamentary Constituency,
Nagapattinam, Tamil Nadu.

I would like to bring to the notice of Hon'ble Minister about the problems
being faced by the fishermen of my Nagapattinam Parliamentary Constituency of
Tamil Nadu to store fish and other marine products in the absence of any cold-
storage facilities in my Constituency. The fishing is one of the main economic
activities of my constituency. Fishermen in large number venture into the sea and
they are able to catch fish on large scale through their hard work and efficiency.
However, they are unable to store and sell them in the market due to lack of proper
cold storage facilities in and around my constituency. Since they are unable to sell
them on the same day of fishing, it leads to large scale perishment of fish and
other marine products. This in turn affects the income profile of the fishermen of
my constituency. If proper cold-storage facilities are created, it would be very
helpful to them to store the fish and sell them in the market as per the requirements
of the consumers. This will also help to some extent boost the economy of my
constituency.

Hence, I urge upon the Union Government to set up cold-storage facilities

in my constituency particularly for storage of fish and other marine products.
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(xvi)Need to include people belonging to Narikoravas community of Tamil
Nadu in the list of Scheduled Tribes

DR. P. VENUGOPAL (TIRUVALLUR): I wish to bring to the attention of the
Government the urgent need to include Narikoravas of Tamil Nadu in the list of
Scheduled Tribes. Narikkoravas of Tamil Nadu have been denied justice for more
than half a century. Narikoravas constitute one of the most deprived and
vulnerable communities in Tamil Nadu, who are nomadic and extremely poor and
deserve all the Constitutional protection. In a letter on July 16, 2012, Tamil Nadu
Government had clearly explained the urgent need for inclusion of the community
in the Scheduled Tribes list. Hon. Chief Minister of Tamil Nadu has written to the
Prime Minister on 27lh August 2013 to take prompt action for the inclusion of
'Narikoravan grouped with Kuruvikkaran community' in the list of Scheduled
Tribes of Tamil Nadu. Our Hon’ble Chief Minister has also demanded moving of
necessary legislation in the current session of Parliament to include them in the ST
list. The hapless community of Narikkoravas urgently needs to be provided all the
constitutional guarantees envisaged in Article 342 of the Constitution to enable
them to lead a life of equality and dignity along with other citizens of India. Tamil
Nadu Government has already furnished all the required information to the Union
Ministry of Tribal Affairs for including Narikoravas in the list of Scheduled
Tribes. I take this opportunity to make a plea to bring in legislation in the current

session of Parliament itself to respond to a crying need.



03.09.2013 35

(xvii) Need to provide employment to SC/ST families
whose land was acquired for setting up of NALCO at
Damanjodi in Koraput district of Odisha

SHRI BIBHU PRASAD TARAI (JAGATSINGHPUR): In 1982 NALCO acquired
land in Damanjodi, Koraput, Odisha to set up a Bauxite extraction and refinery
unit in which 428 families comprising around 90% of Scheduled Caste and
Scheduled Tribe population of 22 villages lost their land. During the establishment
of NALCO at above site, assurance was given by Government as well as NALCO
authority to provide compensation along with employment to the land oustees in
NALCO, Damanjodi. Though a negligible amount of compensation was provided
to the land oustees, still they supported the move of Government to establish
NALCO having expectation of employment, as assured, to one able person from
every family of land oustees. However, over 30 years have been passed yet no
employment has been given to any member of these Scheduled Caste and
Scheduled Tribe poor families. It is appreciated that the NALCO at Angul,
Odisha, has started giving employment to the affected as well as substantially
affected people of the locality in their industrial set up at Angul, Odisha. This
instance has to some extent made the poor Scheduled Caste and Scheduled Tribe
land oustees of NALCO, Damanjodi hopeful of gaining employment.

In this regard, I would like to urge upon the Minister of Mines to look into
the matter and order the authority of NALCO at Damanjodi, Koraput, Odisha to
give employment to one able person of every poor SC/ST families of Damanjodi
who lost their land due to establishment of NALCO at the site more than 30 years

ago.
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(xviii)Need to look into the demands of people belonging
to various castes in Bihar for their inclusion in the lists
of Scheduled Castes and Scheduled Tribes

ST, Tgae yae g (dene): S8R I & B, R, FeR, TSRAN, qqdl, dfdl, TS I
SRl @1 Jfad Sifa @ I # ST g S Sl S AERig AR $) W@l 2 a g
olgR, AT, s, Heells, diq, dolqR, bde, beile, i, e anfe Sl &1 werid
I Senfa @ g # e SR 7q sfide aR W B

W AUE © fh 39 Fdg A Io¥ WRBOR FATS NeTAT AR, VNSRSl 31

& 9 ¥ fagge Wigd HRrm S |

12.00 hrs
At this stage, Dr. Ram Chandra Dome and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)

12.0 ¥4 hrs

At this stage, Shri Kalyan Banerjee and some other hon. Members came
and stood on the floor near the Table.)

... (Interruptions
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MR. CHAIRMAN: Hon. Members, please go back to your seats. I will call you
and you can raise the matters. Please go back and raise the matters. I will call you.

... (Interruptions)

MR. CHAIRMAN: The House stands adjourned to meet again at 12.30 p.m.
12.01 hrs

The Lok Sabha then adjourned till Thirty Minutes past
Twelve of the Clock.
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12.30 hrs
The Lok Sabha re-assembled at Thirty Minutes past Twelve of the Clock.
(Dr. M. Thambidurai in the Chair)

... (Interruptions)

MR. CHAIRMAN: Nothing will go in record.
(Interruptions) ..."

12.30 %4 hrs

At this stage, Shri P.K. Biju, Shri Tapas Paul and some other hon. Members
came and stood on the floor near the Table.

... (Interruptions)

MR. CHAIRMAN: Hon. Members, please go back to your seats. I will call you

and you can raise the matters. Please go back and raise the matters. I will call you.
... (Interruptions)

MR. CHAIRMAN: The House stands adjourned to meet again at 2.00 p.m.

12.31 hrs

The Lok Sabha then adjourned till Fourteen of the Clock.

* Not recorded.
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14.00 hrs

The Lok Sabha re-assembled at Fourteen
of the Clock.

(Madam Speaker in the Chair)

MADAM SPEAKER: Hon. Minister.

... (Interruptions)
SHRI ANANTH KUMAR (BANGALORE SOUTH): We are waiting for the hon.
Prime Minister. ... (Interruptions)
SHRI BASU DEB ACHARIA (BANKURA): Where is the Prime Minister?...
(Interruptions)

MADAM SPEAKER: Hon. Prime Minister to make a statement.
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14.02 hrs
STATEMENT BY PRIME MINISTER

Reported missing of files relating to allocation of coal blocks

THE PRIME MINISTER (DR. MANMOHAN SINGH): Hon. Madam Speaker,
with regard to the so-called missing files or papers pertaining to the ongoing
investigation into the allocation of coal blocks, I would like to emphasize that the
Government is making all efforts to locate the papers requisitioned by the CBI ...
(Interruptions)
THE MINISTER OF URBAN DEVELOPMENT AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI KAMAL NATH): This is not right. This
1s your demand that he should make a statement. ... (Interruptions)
3TEAET HEIGAT & Y T IR I 67
.. (eraET)

MADAM SPEAKER: You want the statement.

... (Interruptions)
DR. MANMOHAN SINGH: And, at this stage, it would be premature to say that
some papers are indeed missing. A vast majority of the papers sought by the CBI
have already been handed over to them. However, disregarding the factual
position, some Members have gone ahead and drawn their own conclusions that

there is something fishy and the Government is hiding something.

Hon. Madam Speaker, let me assure this august House that the
Government has nothing to hide. The fact that more than 150,000 pages of
documentation have already been handed over to the CBI clearly shows that our
intention to facilitate the process of investigation cannot be called into question.
Right from the days the CAG began its exercise of performance audit, the
Government has always provided its fullest cooperation to the CAG and later to

the CBI. We will continue to do so. If the records in question are indeed found
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missing, the Government will carry out a thorough investigation and ensure that

the guilty are brought to book.

Hon. Madam Speaker, the matter of allocation of coal blocks is sub judice;
the apex court of the country is looking into all aspects of these allocations.
Moreover, the ongoing investigation by the CBI is being closely monitored by the
apex court. In its order dated 29™ August 2013, the Supreme Court has directed
that within five days the CBI shall provide a comprehensive list of documents and
records which remain outstanding and, thereafter within two weeks the
Government will hand over the available papers to the CBI. The Government
shall follow these directions in letter and spirit and shall do its very best to locate
and hand over the requisite papers to the CBI within the time frame stipulated by
the apex court. If the Government is unable to locate some of these papers within
the stipulated time, then as directed by the Supreme Court, a report will be filed
with the CBI for appropriate inquiry and investigation.

In such a situation, I urge the hon. Members of this august body not to

draw hasty conclusions and let the House continue with its normal business.
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MADAM SPEAKER: Item No. 7, Hon. Minister.

... (Interruptions)
MADAM SPEAKER: You know there is no clarification on a statement. There is
no clarification on a statement. We do not have the rule for clarifications. What is
this?

... (Interruptions)
I wEed ¢ M Aifed ¢ ARTYl There is no rule for seeking clarifications
immediately after the statement.

... (Interruptions)
MADAM SPEAKER: Nothing will go into the record.

(Interruptions) ... ~
st o wavre (Rfen): sreer wEe, g #5537 wE {5 &9 Uhed R @ §, &
ST ATEd © b @RI SO S9! YHISAR &9l BRlg ©... (Jau) AT THISR &1 el
IS 8 Al PR a1 D DI U TAR PR @ gl (Fagr) Ga JIH BIc 1 el 8 b
THIATSIIR &1 BRI ... (FTET)
SHRI BASU DEB ACHARIA (BANKURA): Why has an FIR not been lodged?
T FEGTT : THH FARhbeA a1 BT 2l

.. (cxagm)

* Not recorded.
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14.06 hrs
PENSION FUND REGULATORY
AND DEVELOPMENT AUTHORITY BILL, 2011

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Madam Speaker, I
beg to move”:

“That the Bill to provide for the establishment of an Authority to
promote old age income security by establishing, developing and
regulating pension funds, to protect the interests of subscribers to
schemes of pension funds and for matters connected therewith or
incidental thereto be taken into consideration.”

The Government had announced in the Budget 2011-12 that the revised
Pension Fund Regulatory and Development Authority Bill, 2011 (in short PFRDA
Bill, 2011) would be moved in Parliament. Accordingly, PFRDA Bill, 2011 was
introduced in the 15™ Lok Sabha on the 24™ March, 2011 to provide for a statutory
regulatory body called PFRDA under the provisions of the Bill. The legislation
seeks to empower PFRDA to regulate the New Pension System (NPS). ...
(Interruptions)

MADAM SPEAKER: What do you want me to do?
... (Interruptions)
S WEISAT & MY AfSH < QY & WIDHRU] HRaT <l |
.. (e
st gum vawrt (Rfeem): gom = St & aaer § e &9 B ou @Er § 5 e
Sdelddd YT T ¥, STdeldd Pl Adeld § S, (@UH) B IgUAE &l ad IR W T,

T UIRY B 91 DY %8 &, I MG YU DT FAT g3, (FqET)
JreAeT WENEAT : MY AW < QRY, 57 WIBHRON dhrar |

... (cgagm)

* Moved with the recommendation of the President.
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SHRI P. CHIDAMBARAM: The PFRDA Bill, 2011 was referred to the Standing
Committee on Finance on 29th March, 2011 for examination and report thereon.
The Standing Committee on Finance gave its Report on 30th August, 2011. The
Standing Committee on Finance recommended enactment of the PFRDA Bill,
2011 with certain modifications. Government has decided to accept all
recommendations, some fully and others partially, except one. The Government
has not accepted the recommendation regarding facility of repayable advances
from the pension accounts of the subscribers, but withdrawals have been
permitted. Accordingly, Government proposes to move some official amendments
to incorporate the recommendations of the Standing Committee on Finance. ...

(Interruptions)

e Waedn ¢ g YA el < <&l gl I cannot hear anything.
... (Interruptions)
2t dag wEAaw g9 (WRTAR) : de, srrearit St drerl @Ted ©l... (aET)
& AEGA : I d18 gordT |
... (9Er)

SHRI P. CHIDAMBARAM: The recommendations of the Standing Committee

and the response of the Government are as follows:
(1) The Standing Committee on Finance recommended that the foreign
investment policy for pension funds be determined as part of the PFRDA
Bill, 2011 itself. Accordingly, the official amendments seek to provide that
foreign investment limit in pension funds would be twenty-six per cent of
the paid-up capital of such a fund or such percentage as may be approved
for an Indian insurance company under the Insurance Act, 1938, whichever
is higher.

... (Interruptions)
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(i) The Standing Committee on Finance recommended that the
membership of the PFRDA may be confined to professionals having
expertise in economics, finance or law only. This has been accepted.

... (Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again at 3 p.m.

14.08 hrs

The Lok Sabha then adjourned till Fifteen
of the Clock.
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15.00 hrs
The Lok Sabha reassembled at Fifteen of the Clock.
(Dr. Raghuvansh Prasad Singh in the Chair)

PENSION FUND REGULATORY
AND DEVELOPMENT AUTHORITY BILL, 2011- Contd.
ST, ¥ v Rig (Aemett):: 941 &1 HRIAE Yo Bt oMl Bl
HET H3T S, 3 = B |
.. (o)
THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Sir, I would now
continue with the next point which is as follows:

(i11) The Standing Committee on Finance recommended that it should be
mandatory for pension fund managers to ensure the safety of funds deposited by
subscribers in order to provide complete security for their funds. ... (Interruptions)
15.0 % hrs
At this stage Shri Ganesh Singh and some other hon. Members came and stood on

the floor near the Table.
[UTAfY ARG : 9T B! BRI 4 RidaR, 2013, 11 99, qated qo @I & SR gl

... (cgagm)

15.01hrs

The Lok Sabha then adjourned till Eleven of the Clock on Wednesday, September
04, 2013/Bhadrapada 13,1935(Saka)
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